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MR, SPEAKER: Now, I call Shri 

Kiruttinan.
SHRI ATAL BIHARI VAJPAYEE 

(Gwalior): Why are they asking for
extension of time? This is the second 
time that they are asking for exten
sion.

SHRI A. P. SHARMA: At a sit
ting held on the 28th March of this 
Committee, the Minister of Labour and 
Rehabilitation againf requeued for 
time upto 7th April, 1973 to move 
amendments on the Bill for considera
tion. It was net possible thereafter to 
receive amendments from the Members 
and to consider clause by clause and 
to adopt the report before the stipula
ted time, that is. 4th May. 1973. The 
Committ”" therefore, decided to ask 
for extension for the presentation of 
the Report upto the first day of the 
next session.

MR*. SPEAKER: I am very happy
that he did not use that old word.

SHRI ATAL BIHARI VAJPAYEE 
The explanation given by the Hon 
Member is not at all convincing.

SHRI A. P. SHARMA: I tvnvinre 
him that there is a further reason. 
The Committee wanted to submit the 
report by the 4th of May, But, m 
the meanwhile, the Coal-mines. had 
been nationalised. On that I raised 
questions and the Labour Minister 
wanted more time.

MR. SPEAKER: AH right, let me 
now put it to the vote.

SHRI ATAL BIHARI VAJPAYEE- 
In the meantime, if another industry, 
is nationalised, then again they will 
cctne up before this House and ask 
for more time. Let them finish with 
this and then the House may decide 
about the Coal-mines.

MR. SPEAKER: The question
is:

“That this House do further ex
tend upto the first day o f  the second 
week of the next session, the time 
for the presentation of the Report 
of the Joint Committee on the Bill 
further to amend the Mines Act, 
1952” .

The motion was adopted.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): May I make mj
submission?

MR. SPEAKER. Mr. Bosu, of what 
stuff are you made of? I advise you 
to come for your performance after 
leaving some days. Don't do it every
day. I am worried about your health.

PROP. MADHU DANDAVATE (Ra
ja pur) : in the habeas corpus peti
tions, some obstructions are put in 
the court. This is a very serious mat
ter. Half a second only may be allow- 
od to me.

MR SPEAKER May 1 tell all of 
you that I am not going to allrw a 
matter under 377 which can be the 
subject of a question? You don’t put 
the question, you come with 377. 377 
was originally planned that where 
there is marginal difference between 
a point of order and the t̂her point.
I could allow it Now you are using 
it as everybody’s wife? Don't do it.

Now. Shri Kiruttinan.

12.08 hrs.

RE ALLOTMENT OF FUNDS FOR 
DROUGHT RELIEF IN RAMANA

THAPURAM DISTRICT
SHRI TH \ KIRUTTINAN tSiva- 

ganja): Mr. Speaker, Sir. I am very 
thankful to you for having permitted 
me to raise thus vital issue under rule 
377. This concerns my district And so, 
it is my bounden duty to bring this 
issue to the notice of the Government 
as also this august Hou&e.

During the Fourth Five Year Plan, 
in Tamil Nadu, Ramanathapuram dis
trict and Dharmapurl District were 
declared as drought—prone districts
and two crores of rupees were allotted 
to each district to meet the drought 
situation. 1 understand that this was 
also raised in tlie Tamil Nadu Assemb
ly. The Government have proceeded 
to select only Dbnrmapuri District
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And during the Fifth Five Year Plan 
they want to do away with Ramana- 
thapuram District and they are going 
to spend a sum of Rs. 4 crores during 
this Plan period tor Dharmapuri Dis
trict Alone.

This is an injustice meted cut to 
Ramanathapuram This is unfair on 
the part of this Government and I 
charge this Government for this wilful 
discrimination. Mr. Subramaniam, 
the Industrial Development Minister, 
hails from that constituency and that 
is why I feel Government has conspir
ed to spend all the Rs. '4 crores in 
Dharmapuri District. This should be 
rectified. I demand that Ramanatha
puram district also be declared as a 
drought-prone district and another Rs.
2 crore* should be al totted during the 
fifth plan for that district.

SHRIMATI V JEYALAKSHMI (Si-
vakasi) I am also from Ramnad 
district

MR. SPEAKER You settle it bet
ween yourselves

SHRI R. V SWAMINATHAN <Ma- 
durau Sir, I am also interested as 
I was bom in Ramnad district and r 
agree with the suggestion made by 
the hon Member that justice should 
he done to Ramnad District

12.11 hrs.
RE. ATROCITIES ON HARXJANS IN 

UTTAR PRADESH

SHRI T. BALAKR2SHNIAH (Tiru- 
pathi): Sir, I want to draw the atten
tion of the House to the atrocities 
committed from time to time on the 
unfortunate Harijans in this country, 
particularly in UJP. It has been re
ported in the Indian Express dated 
29-3-73 that a group of high caste 
HJndug attached a group of Harijans 
with firearms and lathis in Soon vil
la ere in police station Bisend as a re
sult of which a Hariian was kilted. In 
another ease, a Harijan woman was

raped in the hospital premises by one 
of the relations of a doctor of the 
hospital. I want to know what action 
has been taken by the State Govern
ment and the Central Government to 
protect the interests of Harijans in 
the country.

1212 hrs.
RE. ALLEGED MALTREATMENT OF 
SHRI LALJI BHAI, M.P AT AJMER 

RAILWAY STATION

MR. SPEAKER: I havie received
an intimation of a motion of privilege 
that the hon rrember, Shn Lalji Bhai 
was maltreated at a railway station by 
certain young men. But be is not here 
now.
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